CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH, JABALPUR

Contempt Petition No., 28 of 2006

Jabalpur, this the 15th day of June, 2006

Hon'ble Dr . G.C, Srivastava, Vice Chairman
Hon'*ble Mr. A.K, Gaur, Judicial Member

VeKo Sharma & 8 Ors. s Applicants

(By advocate = None)

Ver sus

Union of India & Ors. oo Respondents
(By advocate = Shri M.N. Banerjee, Standing counsel for the
Railways) :
ORDZER (Oral)

By AeK. Gaur, Judicial Member =-

By means of é§§§ aforesaid petition the agpplicants
have alleged that the order and direction of this Tribunal
dated 13th September, 2005 has not been complied with and
the respondents have wilfully disobeyed the order and

directionvof this Tribunal.

2e When the case was taken up. today, the learned
Standing counsel for the Railways Shri M.N. Banerjee stated
that the Hon'ble High Court has already passed an interim
stay order in the matter. On 14.6.2006 the case was directed
to be liséed today. Mr. Banerjee has filed an application
enclosing the certified copy of the order of the Hon'ble
High Court by which the order passed by this Tribunal has

been stayed in WP No. 5981/2006(S) on 28.4.2006.

3. In view of the grant of interim order by the
Hon'ble High Court} no case for contempt of Court is made
out and there is no wilful disobedience of the order and

direction of this Tribunal.
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4, Accofdingly, in view of the facts mentioned above,
the contempt petitién is dismissed. It will however, be
open to the applicants to approach the Tribunal, in the

event if the stay order is either vacated or modified.

5. The Registry is directed to supply the copy of
memo of parties to the concerned parties while issuing the
certified copies of this order.

(A.K 4/ Gaur) | | (Dr. G.C. Srivastava)
Judigial Member ' ‘Vice Chairman
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